BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALO®Z BENCH, BANGALCRE

DATED THIS THE ELEUEN#H DAY OF DECEMBER 1986
Presznt : Hon'bla Shri Ch Ramakrishna Rao ess Member (3)
Hon'ble Shri LeHsd. Rego ees Member (A)

REVIEW APPLICATICN NO, 13/86

The Dirzctor, |

Small Industries Serviea Institute,

Industrial Estatz, Gokul Road,

Hubli, ‘ E Applicant

(Shri M, Vasudeva Fao, Advocate)
V.
Smt, S.5. Dhanashetty,
Lowsr Oivision Clerk,
S.I .\r: -I.’ Gulbargﬂ . 'R R@Sﬁondiﬂnt
(Shri HoN, Narayana, Advocats)

This Feview Application came up for hearing bafore this Tribunal

today. Hon'blez Famber (J) made tho follewings:
|

CRODER
This ia an applicztion filad on behalf of the Respondents in
Application No,145°/86 sesking & ravisw of thz order passed by us

on 3.9,1%€6, I

2. Shri M, Vasudeva Rao, learnad counszl for thz applicants
submits that wes diracted in Ufr zarli=r order to varify the actual
dete on which the respendant herein appearad for the SSCE and if
thay are satisfied thatgha hag availed of all the thra= chences,

|
no further action on tha part of the applicent herein is roequired,
Accoriding to Shri UasudaQa Rao thers is no provision which confers
nn th2 raspondant ths right té app=ar thric= at the SSCE., According
him thres axaminmations should have b@cn hald in ths years 1983,
1984 and 1985 but actually ne | axemination could be held in the
yzar 19843 that the respondzant could not take £hﬂ examination in
1983 bacause she had nct joinzd sarvices by then; that in 1985 she

appeared at ths exan.nation but failed, In view of this she is

not antitled to any mores chan?es.

Js Shri K.&, Prakash, l=zarned couns=1 for thz respondent submits

(W
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that if no examination was held in 1984 it was not due to the

fault of his cliant and she should not, thersforaz, be penalis=d
for not having got an opporLunity in 1984 to appesar for the

axamination, ‘

"4, We havs considersd th@‘mattzr careFLlly. dg are satisfied
that therz is force in the submissicn of Shri Prakash. e,
thzrefore, dirasct the appli%ant to afford ona mors opportunity
to the respondent to appear at the =xarination to be held by
S5C, 4e furth-r direct thaJ until the aforesaid opportunity is
afford=d and thz results of‘the axamination ars knomm tha

raspondent shsll he ratained in servics.

5, The sarlisr order dated 30.9.1986 is madified on the lines

stated abave, ‘
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‘ In the Central Aaministrative
Tribunal Bangalore Bench,

Bangalore
Smt S,B, Dhana Shetty V/e The Secretary, M/o Industries, New Delhi &
A, No, 466 of 1988(F) 4 Ors
Order Sheet (contd)
Dr M.S. Nagaraja ' M. Vasudeva Rao
Date Office Notes | Orders of Tribunal
KSPYC/LHARM(A) _
\ 17.6.1988. {bfyaiiA/
Applicant by Dr, M.S. Nagaraja.
Respondents by Shri M, Vasudeva
Rao.

After the argumants were heard
i at some length, DOr, Nagaraja, in our
opinion, very rightly, seeks leave tao

~ withdraw this application with liherty

| resarved to meke a fresh application for
modification of the order made on
11.12.1986 in R.A. No, 13 of 10987.

Shri Rag opposes the prayer of
Dr. Nagaraja.

| We consider it proper to grant the
request of Ur, Nagaraja, We, ther=fore,
dismiss this application as withdrawn by
the applicent for the reasons stated

above, with liberty reserved to pursue
all!hﬁ#isther legal remedies as are open
to the applicent. Parties to bear th=zir
own costs, h
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IA IN REVIEW

BANGALORE BENCH
K K K % H Xk K

RPPLICATION NO,

CENTRAL ADMINISTRATIVE TRIBUNAL

REGISTERED

Commercial Complex (BDR)
Indiranagar

Bangalore ~ 560 p3g

Dated 3

13

AT AN0R
18 0C1 130

W, P, NO,

|
TS . e e

ﬂeglicantggl

Smt S.B. Dhana Shetty

To

1.

2,

3.

4,

V/e

Smt S.B., Dhane Shetty
No, 820, Near Tirandaz Talkies
Shahabad - 585 228

Or M, s. ﬁtgarﬁjl
Advocate

35 {Above Hotel Swagath)
Ist Main, Gandhinagsr
Bangalere - 560 009

The Secretary
Ministry of Industry
tdyog Bhavan

New Delhi - 110 811

The Birecter

Small Industries Service Institute
Industrial Estate, Gokul Read
Hubli - 30

Subject

SEND

——

/86
/

‘ Respondent {s
The Secretary, M/e Industry, New Delhi & 4 Ors

7.

The Oeputy Directer

Swall Industries Ssrvice Inatitute
CI Industrial Estate

Gulbarga = 585 102

The Develepment Commissicner
Small Scele Industriss
Nirman Bhavan

New Delhi - 110 G611

The Secrstary

Staff Sslecticn Commissien
Department of Personnel and
Administrative Reforms

CGO Complex, Ledhi Road
New Dalhi - 110 003

Shri M, Vesudeva Rap
Central Geovt. Stno Counssl
High Ceurt Building
Bangalere - 560 D01

ING_COPIES OF ORDER PASSED BY THE BENCH

(JUDICIAL)-




smt S.B. Dhana Shetty
Dr M.S. Negaraja

v/e

The Secretary,
R- NO. 13/86 H/n Iﬂduﬂtry & 4 Ore

Date Office Notes

. M. Vasudeva Rao
[ Orders of Tribunal

/

LHARM(A)/CHRIR (J)
.10,1988

Heard Dr.M.S. Nagaraja
|counsel for the applicant, In
1the Order dated 17,6,1988 passed
‘|by the Division Bench to which
one of us (Hon'ble Shri LiH.A.
Rego) was a party, it was observed
as follows:

®We consider it proper to grant
the request of Dr. Nagara?a.
We, therefore, dismiss this
application as withdrawn by
the applicant for the reasons
stated above, with liberty
reserved to pursue all other
legal remedies as are open to
the applicant. Parties to
bear their own costs."

2, Pursuant to the above, the
applicant has filed a Miscellaneous
Application on 21,.9.1988 citing
reference to Applicatiors Nos, 1459
& 1609 of 1986.

3. Applications Nos. 1459 & 1609
of 1986 were already disposed of
on 30,9.1986 and the Review Appli-
cation No. 13/86 thereon was
disposed of on 11,12,1986 with the
following observationg:

"We have considered the matter
carefullyly We are satisfied
that there is force in the
submission of Shri Prakash,

We, therefore, direct the
applicant to afford one more
opportunity to the respondent
to appear at the examination
to be held by SSC. We further
direct that until the aforesaid
opportunity is afforded and
the results of the examination
are known, the respondent shall
be retained in service,®

4, The above applications and the
review application filed in 1986
have thus received a quitus in’
1986, The present ap:lication has
been filed, as already stated,
pursuant, to the Order dated 17.5.'68
styling as anInterlocutory
Application,on the applications
already disposed of in 1986,

Dr., Nagaraja submits that the
present application has been filed
as a sequel to the order of this
Tribunal dated 30,9.1986., If so,
the correct procedure would be to
file another applicationfithout




R. No.13/86 e '\.\

Date

Office Notes

o

Qrders of Tribunal

any reference to the applications
already disposed of.

o 9 Dr. Nagaraja seeks time
upto 5.10,1988 to file an
application as above and therefore
«Seeks permission to withdraw the
present application. He is
permitted to do so. The
application is disposed of in the

above terms. No order as to costs.
/

sal- sal)-a- 4 e M
A a.xigd" A5 . \o.
M(A) M(J tﬁi/) .

JESET | oy {:EJ?Y




